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* IN THE HGH COURT OF DELHI AT NEW DELII
BAILL APPLN, 2718/2019

P CHIDAMBARAM oo Petiioner
YOTrsus

IMRECTORATE OF ENFORCEMEN o Respondent

CORAM:

HON'BLE MRUJUSTICE SURESH KUMAR KATT

ORDER
o 1K.11.2019

This Court has taken up this matter today swo mofo pursuant to the
publication in the newspaper “The Hindu' dated 17.11.2019

The Bail Appin. No.2718/2019 filed by Mr. ' Chidambaram has been
disposed of by this Court vide judpment dated 15.11.2019. Towever, on

1T L2009, newspaper “The Hindu® published that the Hhigh Count has

mentioned the facts of the case of ‘Rohit Tandon vs. Enforcement

Directorate’ in the judgment of the aforesaid case and thus, there 15 cut and

paste in the judgment dated 15.11.2019

I herehy clarily that in paragraph No. 34 of the udpment dated

15.11.2019 (in the case of | Chidambaram),

only a reference 1o the
observations made by this Court in

‘Rohit Tandon vy,

Enforcement
Pirectorate’ in Bail A ppin. No.119/2017 has

been recorded,
In paragraph No.35, the facts of the aforesaid case have been

mentioned. It has nowhere been mentioned that

the observations made In
para 35 of the judgmem are of the

present case (in the case of I
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Chidambram). Thus, there 1s no cut and paste as alleged and | hereby make
it clear that observations made in paragraph No.35 shall be read as and are
confined to the case of 'Rohir Tandon vs. Enforcement Directorate’
It has also been brought to my notice that the newspaper ‘The Indian
Express’ dated 18.11.2019 has also made publication to

the same effect, as
has been done by the newspaper “The Hindu'

Accordingly, Chief Editors of the above mentioned newspapers, who
have published the aforementioned wrong averments. are dirccted to clarify

the same in their respective newspapers on 19.11.2019.

Registry of this Court s directed 10 send g copy of this order to the

Chiefl Editors of the above mentioned newspapers today itsell by a special
messenger, who have published the aforesaid averments. for necessary
comphiance.

The above mentioned portion in the Judgment dated 15 1 1.2019
passed 1 Bail Appln. No.2718/2019 tuled as P Chidambaram s,
Directorate of Enforcement’ thus stands ¢l

arified.
Order dasti under signatures

of the Court Master.
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NOVEMBER 18, 2019 SURESH KUMAR KAIT, J
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